FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
NOVATECH PROJECTS (I) PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of corporate debtor Novatech Projects (I) Private Limited
2. | Date of incorporation of corporate debtor 21 August, 1984
3. | Authority under which corporate debtor is | RoC- Mumbai
incorporated / registered
4. | Corporate Identity No. of corporate debtor U28100MH1984PTC033793
5. | Address of the registered office and principal | 601, Balaji Infotech, Plot No. 278/A, Road No.
office (if any) of corporate debtor 16/A, Wagle Industrial Estate, Thane,
Maharashtra, India, 400604
6. | Insolvency commencement date in respect of | 13" November, 2024 (Order received on 14™
corporate debtor November 2024)
7. Estlma.ted date of closure of insolvency 120 May, 2025
resolution process
8. | Name and registration number of the insolvenc
professional ¢ acting as interim resolutioi Neha Jain Nemani
) IBBI/IPA-001/IP-P-02465/2021-2022/13927
professional
9. | Address and e-mail of the interim resolution | 2404B Parthenon Building, JP Road, 4 Bungalows,
professional, as registered with the Board Andheri West, Mumbai City, Maharashtra, 400053
Email: nehavkjain@gmail.com
10. | Address and e-mail to be wused for | KDRA Insolvency Professionals Private
correspondence with the interim resolution | Limited
professional Unit # 207, 2nd Floor, Kshitij CHS Ltd, Near Azad
Nagar Metro Station, Veera Desai Road, Andheri
West, Mumbai — 400053.
Email: cirp.novatechproject@gmail.com
11. | Last date for submission of claims 27" November, 2024
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to | NA
act as Authorized Representative of creditors in
a class (Three names for each class)
14. (a) Relevant Forms and a) Web link:
(b) Details of authorized representatives are | https://ibbi.gov.in/en/home/downloads
available at: b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate

insolvency resolution process of Novatech Projects (I) Private Limited on 13 November, 2024.

The creditors of Novatech Projects (I) Private Limited, are hereby called upon to submit their claims with
proof on or before 27" November, 2024 to the interim resolution professional at the address mentioned against

entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may

submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 15" November, 2024
Place: Mumbai

NthaZ4ain Nemani
Interim Resolution Professional
Novatech Projects (I) Private Limited
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PUBLIC NOTICE

This notice is hereby issued on behalf of M/s. The Indian Performing Right Society Limited (“IPRS”) having its registered office at
208, Golden Chambers, New Andheri Link Road, Andheri (W), Mumbai - 400053 for the information of the public at large that a
Resolution has unanimously been passed in the Board Meeting of the IPRS dated 10" December, 2019 pertaining to the induction of
the Legal Heirs of the deceased members as Legal Heir Members (LHM) of the IPRS on the basis of submission of Affidavits and
Indemnity Bonds as per the prescribed format duly affirmed by oath officers / Notary Public / concerned Gowt. officers along with an
undertaking of providing Succession Certificate and / or Legal Heir Certificate issued by the competent court of law or the concerned
Govt. authority to the IPRS within a period of four years from the date of their enrolment as legal heir members. In case anyone has any
objection, they may email at admin@iprs.org or write to us on the above address within 15 days of this notice.

The Indian Performing Right Society Limited (IPRS) has, post the requisite scrutiny of the documents submitted by the members

~ ~N
PIRAMAL CAPITAL & HOUSING FINANCE LTD.
, i CIN: L65910MH1984PLC032639
p | ra ma I Registered Office : Unit No.-601,6th Floor,Piramal Amiti Building, Piramal Agastya Corporate Park,
. Kamani Junction, Opp. Fire Station,LBS Marg,Kurla (west),Mumbai-400070 T +91 22 3802 4000
Finance Branch Office :HDIL Tower, Ground Floor, Anant Kanekar Marg, Bandra (East), Mumbai- 400051

Contact Person: 1. Vaidehee Byndla- 9821537386, 2. Rohan Sawant- 9833143013, 3.Ashish Jha- 9096750852

E-Auction Sale Notice-Fresh Sale
Pursuant to taking possession of the secured asset mentioned hereunder by the Authorized Officer of Piramal Capital & Housing Finance Limited
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the recovery of amount
due from borrower/s, offers are invited by the undersigned for purchase of immovable property, as described hereunder, which is in the

possession, on 'As Is Where Is Basis', 'As Is What Is Basis' and 'Whatever Is There Is Basis', Particulars of which are given below:

Dated this 15" day of November, 2024.

Branch Office: ICICI Bank Ltd, Ground Floor, Ackruti Centre, MIDC, Near
Telephone Exchange, Opp Ackruti Star, Andheri East, Mumbai- 400093.

Pi1cICI Bank

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

See proviso to Rule 8(6)
Notice for sale of immovable asset(s)

E-Auction Sale Notice for the sale of immovable asset(s) under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

This notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/ charged to the Secured Creditor, the physical possession of
which has been taken by the Authorised Officer of ICICI Bank Limited will be sold on 'Asis whereis','As is what is'
and 'Whatever thereis' as per the brief particulars given hereunder;

Sr. Name of Details of the Amount Reserve |[Date and | Date &
No.| Borrower(s)/ Secured asset(s) Outstanding|__Price Time of | Time of
Co-Borrowers/ with known Earnest | Property | E-Auction
Lo eS| encumbrances, f any Money, [mspecton
(A) (B) © (D) (E) () (©)]

1. |Bhagirathi Trans |Property 1- Flat No. 37, Fourth Floor, Rs. Property [November| December
Corpo Pvt Ltd (4th Floor), ‘Rajendra Nagar Parishram |6,94,58,407/-| ~ 1) Rs. 19,2024 | 07,2024
(Borrower), Co- Op. Housing Society Ltd. Western ason  |80,00,000/~| From From
Manohar Govind |Express Highway, Next To Poisar, Gokul | 04.11.2024 Rs. 11.00 AM | 11.00 AM
Sakpa, Heven, Magathane, Close To 8,00,000/- | To 02.00 | Onward
(Guarantor) Magathane Depot, Oberoi Sky City Property PM
Manali Manohar | Project, Connected Dattapada Road, 2 &3 Shop
Sakpal Upvibhagache Naav - 86/389, CTS No. No S-22 Rs.

(Mortgagor) Loan |88, Magathane (Borivali), Village: 94,00,000/-
Alc No. Magathane, Borivali East. & Flat No
23951000001/ Property 2 & 3- Shop. No- S-22 & Flat G-3Rs.
123905500003/ |No. G- 3 Ground Floor, Wing No. F, 58,00,000/-
123960000002/ |‘Shree Adinath Tower, Next To Shob No
123960000003/ |Magathane Depot, Western Express S—2§ Rs
123960000005 HWY., RTO Borivali (E)- Near National 9.40 000)_

Park, Close To Borivali Nancy Colony & Flat No

Bus Stand, Survey No.227, Hissa No. 4- G-3Rs.

A, CTS No. 2367 And 2367/1 To 4, 5,80,000/-

Village: Dahisar, Near Nancy Colony,

Taluka: Borivali, Borivali (East), Mumbai.

Property 1) Admeasuring Area 38.00 Sq

Mtrs Carpet Which Is Inclusive Balconies

Area Property 2 & 3) Admeasurin G

Area 33.00 Sq Mtrs Carpet Which Is

Inclusive Balconies Area & Admeasurin

G Area 497.65 Sq Fts Built Up

The online auction will be conducted on the website (URL Link- https:/disposalhub.com) of our auction agency
M/s NexXen Solutions Private Limited. The Mortgagors/ Noticees are given alast chance to pay the total dues with
furtherinterest by December 06,2024 before 05:00 PM else the secured asset(s) will be sold as per schedule.

The prospective bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column E) at
ICICI Bank Limited, Level 3-5, 74 Techno Park, Opp SEEPZ Gate No. 02, Marol MIDC, Andheri East, Mumbai 400 093
on or before December 06, 2024 before 04:00 PM. Thereafter, they have to submit their offer through the website
mentioned above on or before December 06, 2024 before 05:00 PM along with the scanned image of the Bank
acknowledged DD towards proof of payment of EMD. In case the prospective bidder(s) is/ are unable to submit his/
her/ their offer through the website, then the signed copy of tender documents may be submitted at ICICI Bank
Limited, Level 3-5, 74 Techno Park, Opp SEEPZ Gate No. 02, Marol MIDC, Andheri East, Mumbai 400 093 on or
before December 06, 2024 before 05:00 PM. Earnest Money Deposit DD/PO should be from a Nationalised/
Scheduled Bankin favour of 'ICICI Bank Limited' payable at Mumbai.

For any further clarifications in terms of inspection, Terms and Conditions of the E-Auction or submission of
tenders, contact ICICI Bank Employee Phone No. 8879770306/7304915594.

Please note that the Marketing agencies 1. M/s NexXen Solutions Private Limited 2. Augeo Assets Management
Private Limited 3. Matex Net Pvt. Ltd., have also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed Terms and Conditions of the sale, please visit www.icicibank.com/n4p4s
Date : November 15, 2024

Authorized Officer

following due process of law, enrolled the following legal heirs of the deceased members as Legal Heir Members till 8" November, 2024. Loan Code/ Branch/ Demand Property Reserve [EarnestMoney|  Outstanding
Borrower(s)/ Co- Notice Date Address _final Price Deposit (EMD) Amount
Sr.No.| IPINo Name Legal Heir Name AD.Date | Region Borrower(s)/ and Amount (10% of RP) (12-11-2024)
. . . . . \°)
1 00729123056 | Rajalakshmi Sanjay Sanjay Chandrasekhar 11/07/24 | Mumbai Loan Code No.: Dt: 26-11-2018, | All The piece and Parcel of the Rs. (Rs. 232,650 | Rs. 35,47,030/-
i ; ; ; 05000025975 & Rs. 16,18,650/- Property having an extent:- Flat No. | 23,26,500/- | (Rs. Two Lakh| (Rs. Thirty Five
2 00436810657 | Farida Pankaj Udnas Pankaj Udhas 22007724 | Mumbai 05000028310, (Rs. Sixteen Lakh | 201, 2nd Fir, AWing, Sai Prema NA | (Rs. Twenty | Thity Two | Lakh Forty Seven
3 00254238277 | Reshma lgbal Darbar Mohamedigbal Ahmediyan Darbar | 05/08/24 | Mumbai Mumbai- Bandra Eighteen Thousand Six | Chsl, Shivaji Chowk, Nr. Lodha Three Lakh | Thousand Six | Thousand Thirty
- - - - (Branch), Chandan | Hundred Fifty Only) & Dt: [ Heaven, Chsl, Shivaji Chowk, Nr. Twenty Six | Hundred Fifty Only) &Rs.
4 00122065028 | Aarti Satyaprakash Mangtani Satyaprakash Mangtani 14/08/24 | Mumbai Umashankar Jha 27-12-2018, Rs. Lodha Heaven, off Kalyan Shil Road,| Thousand Only) 796450/-, (Rs.
! ! ! : ! (Borrower), Shila 3,32,270/- (Rs. Three | Thane Maharashtra IN 421203 Five Hundred Seven lakh Ninety
5 00254209384 | Abdullah Zubair Ahmad Jafari Qaisarul Jatfi 14/08/24 | Mumbai Jha (Co Borrower 1) Lakh Thirty Two Boundaries As:- North: Chandresh Only) Six Thousand Four
6 00062946755 | Ishrat Begum Fahim Akhtar Sayyed Qaisarul Jafri 15/08/24 | Mumbai Thousand Two Hundred | Gokul South: C-Wing East: B-Wing Hundred Fifty Only)
- - - - - Seventy Only) West: Chandresh Sarovar
7 Fahmida Mohammad Shafigue Farooque | Qaisarul Jafri 28/08/24 | Mumbai

www,freepressjournal.in

PUBLIC NOTICE

Notice is hereby given that my clients are intending to purchose ond hence |
om investigating title of the following Property owned by MRS. SATYA GAURAV
GANDHI more particularly described In the Schedule hereunder Any person
having any cloim against the soid Property by woy of sole, exchonge,
mortgage, gift, trust, chorges, maintenance, inheritance, possession; lease,
lien or otherwise is hereby requested to maoke the same known in writing
along with documentary evidence to the undersigned within 7 days from this
notice falling which the claim of such person/s will be deemed to have been
walved/ obondoned or given up ond the same shall not be entertoined
thereafter
Schedule of the Property

Residential Flot No. A2-2511 admeasuring about 1026 46 Sqg. Ft. Carpet ared +
exclusive right to use 37782 Sq Ft. Carpet areo [Total 140427 Sq. Ft. Corpet
area| on the 25th floor in Wing A2 of the building known os SKY FOREST with
exclusive right to use two covered cor parking spoces nos. 244, 245 on the P7
Floor constructed on land bearing Codostral Survey No. 841 of Lower Parel
Division situoted ot Senapati Bapat Marg, Elphinstone Rood, Mumbal - 400013
in the Registration District of Mumbai City and Mumbal Suburban

- Advacate Harshit Shoh
UstadPhonlew e0en 604, West View Heights, 220, Bhalchandra Road,
Matunga [E], Mumbal 400019. | Emall - hdshah22@gmail.com

DATE OF E-AUCTION:24-12-2024, FROM 11:00 A.M. TO 01.00 P:M (WITH UNLIMITED EXTENSION OF 5 MINUTES EACH),
LAST DATE OF SUBMISSION OF BID: 23-12-2024, BEFORE 04:00 P.M.
For detailed terms and conditions of the Sale, please refer to the link provided in www.piramalfinance.com/e-Auction.html or email us on
piramal.auction@piramal.com
STATUTORY 30 DAYS SALE NOTICE UNDER SARFAESI ACT TO THE BORROWER/GUARANTOR / MORTGAGOR

The above mentioned Borrower/Guarantor are hereby noticed to pay the sum as mentioned in section 13(2) notice in full with accrued interest till
date before the date of auction, failing which property will be auctioned/sold and balance dues if any will be recovered with interest and cost from
borrower/guarantor.

Date: November 15, 2024

Sd/- (Authorised Officer),

\Place: Mumbai Piramal Capital & Housing Finance Limited )

Mega Fin (India) Limited

CIN: L65990MH1982PLC027165
Registered Office : 17th Floor, A- Wing, Mittal Tower, Nariman Point, Mumbai- 400 021

UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED 30TH SEPTEMBER 2024 (Rs. in lakhs)
Results
Quarters Ended Half Year Ended Years Ended
Sr. Particulars 30-09-2024 | 30-06-2024 | 30-09-2023 | 30-06-2024 | 30-09-2023 | 31-03-2024
No. Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited
1 |Income
Interest Income - - - - 27.09
Other Income (Including Sundry Balance wib) - 0.00 - 0.35 0.35
Total Income - 0.00 - 0.35 27.44
2 |Expenditure
Finance Costs - - - - -
Employee Benefit Expenses - - 0.18 - 0.56 1.37
Other Expenses 040 0.85 048 1.25 5.84 712
Total Expenditure (a+h ) 0.40 0.85 0.66 1.25 6.41 8.49
3 |Profit/(Loss) before Exceptional ltems (1-2) (0.40) (0.85) (0.65) (1.25) (6.05) 18.95
4 |Exceptional ltems (Net) - - - -
5 [Profit /(Loss) from Ordinary Activities before tax (3-4)]  (0.40) (0.85) (0.65) (1.25) (6.05) 18.95
6 |Tax Expenses
Previous Year Tax 1.49
-Current tax - - - 477
-Deferred Tax (Asset)/Liability - - - -
7 [Net Profit (+)/Loss(-) after tax (5-6) (0.40) (0.85) (0.65) (1.25) (6.05) 12.69
8 [Other Comprehensive Income - - - - -
A [Other Comprehensive income not to be reclassified - - -
o profit and loss in subsequent periods:
B [Other Comprehensive income for the year, net of tax - - - - -
9 [Total Comprehensive Income (0.40) (0.85) (0.65) (125.37) (6.05) 12.69
10 [Paid-up Equity Share Capital (Face value of Rs.10/-) 817.55 817.55 817.55 817.55 817.55 817.55
11 [Other Equity - - - (692.20)
12 [Earning Per Share (EPS) - - - -
Basic and diluted EPS before and after
Extraordinary items (not annualized)
Basic (0.01) (0.01) (0.01) (0.01) (0.07) 0.16
Diluted (0.01) (0.01) (0.01) (0.01) (0.07) 0.16
Notes:

1 The above is the extract of the detailed format of unaudited quarterly financial results filed with the Stock Exchange under Regulation
33 of the SEBI (Listing Obligations and Disclosure Requirements)Regulations, 2015. The fill format of the financial results is available
onwww.bseindia.com

2 The above results were reviewed by the Audit Committee and approved by the Board at their meeting held on November 14, 2024. The
Statutory Auditors have expressed unqualified audit opinion. For Mega Fin (India) Limited

3 The previous period's/year's figures have been regrouped/rearranged wherever considered necessary. 9 Sdl

Archana Maheshwari
Director, DIN: 09180967

Place: Mumbai
Date: November 14' 2024

\Pluce: Mumbai ICICI Bank Limited /

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi, Navi Mumbai-400703
Date of Auction Sale:

RPNo. 180072021 pROCLAMATION OF SALE: IMMOVABLE PROPERTY Dt of fuct

PROCLAMATION OF SALE UNDER RULES 37,38 AND 52 (1)(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT, 1993

UNION BANK OF INDIA Vs MR. MANGESH SUBHASH KAWALE & ANR

To,
CD-1. MR. MANGESH SUBHASH KAWALE - Post Bhopegaon, Taluka - Dindori Dist. - Nashik - 422 202.

Whereas Recovery Certificate No. RC NO. 180 OF 2021 in 0.A NO. 1262 of 2018 was drawn up by the Hon'ble Presiding Officer,
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) for the recovery of the sum of Rs. 20,19,507/- (Rupees Twenty Lakhs Nineteen
Thousand Five Hundred Seven Only) along with interest and the costs from the CD, and you, the CD, failed to repay the dues of the
Certificate Holder Bank(s)/Financial Institution(s). And whereas the undersigned has ordered the sale of the Mortgaged/Attached
properties of the Certificate Debtor as mentioned in the Schedule hereunder towards satisfaction of the said Recovery Certificate.
Notice is hereby given that in absence of any order of postponement, the said property(s) shall be sold on 18/12/2024 between 1:
00: PM to 2:00 PM by auction and bidding shall take place through Online through the website: https://www.bankeauctions.com.
The details of authorised contact person for auction service provider is, Name: C1 India Pvt Itd, Name: MR. BHAVIK PANDYA,
Mobile No.- 8866682937 Email- support@bankeauctions.com. The details of authorised bank officer for auction service
provideris, Name: MR. CHETAN SHYAM KULTHE Mobile No. 9923354888, Email:- ubin0550434@unionbankofindia.bank

The sale will be of the properties of defendants/ CDs above named, as mentioned in the schedule below & the liabilities and claims
attaching to the said properties, so far as they have been ascertained, are those specified in the schedule against each lot. The
property will be put up for sale in the lot specified in the schedule. If the amount to be realized is satisfied by the sale of portion of the
property, the sale shall be immediately stopped with respect to the remainder. The sale will also be stopped if, before any lot is
knocked down the arrears mentioned in the said certificate+interest-+costs (including cost of sale) are tendered to the officer
conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs has been paid to the
undersigned. At the sale, the public generally are invited to bid either personally or by duly authorized agent. No officer or other
person, having any duty to perform in connection with this sale shall, however, either directly or indirectly, bid for, acquire or attempt
to acquire any interest in the properties sold. The sale shall be subject to conditions prescribed in the second schedule to the
Income Tax Act, 1961 and the rules made thereunder and to the following further conditions: I. The particulars specified in the
annexed schedule have been stated to the best of the information of the undersigned, but the undersigned shall not be answerable
for any error, misstatement or omission in the proclamation. Il. The Reserve Price below which the property shall not be sold is as
mentioned in the schedule. I1l. The amount by which the bidding is to be increased. In the event of any dispute arising as to the
amount bid or as to the bidder the lot shall at once be again put up for auction or may be cancelled. IV. The highest bidder shall be
declared to be the purchaser of any lot provided always that he/she/they are legally qualified to bid and provided further the amount
bid by him/her/them is not less than the reserve price. It shall be in the discretion of the undersigned to decline acceptance of the
highest bid when the price offered appears so clearly inadequate as to make it inadvisable to do so. V. Each intending bidders shall
be required to pay Earnest Money Deposit (EMD) by way of DD/Pay order in favour of RECOVERY OFFICER, DEBTS RECOVERY
TRIBUNAL MUMBAI (DRT 3) to be deposited with R.0./Court Auctioneer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) Or by
Online through RTGS/NEFT/directly into the Account No. 10430100022945 the name of BANK OF BARODA having IFSC Code
No. BARBOVASHIX and details of the property along with copy of PAN card, address proof and identity proof, E-mail ID, Mobile No.
and in case of the company or any other document, confirming representation/attorney of the company and the receipt/counter foil
of such deposit. EMD deposited thereafter shall not be considered eligible for participation inthe auction.

SAKUMA EXPORTS LTD.

( EXPORTERS & IMPORTERS (GOVERNMENT OF INDIA RECOGNISED TRADING HOUSE)
Regd Office: 301-A, Aurus Chambers, S.S. Amrutwar Lane, Near Mahindra Tower, Worli, Mumbai-13
CIN - L51909MH2005PLC155765
Extract of Statement of Standalone & Consolidated Financial Results for the Quarter ended Sept 30, 2024
(As per the format under Annexure XI of the SEBI Circular No .CIR/CFD/CMD/15/2015 dated November 30, 2015)

Rs. In Lacs (Except Earning per share)

Standalone Conslidated
Quarter Quarter | Half Year Quarter Quarter Half Year
Particulars Ended Ended Ended Ended Ended Ended

30-Sep-24 | 30-Sep-23 | 30-Sep-24 | 30-Sep-24 | 30-Sep-23 | 30-Sep-24

(Unaudited)| (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited)
Total Revenue from Operations (Net) 31,767.70| 31,23351| 83942.69| 34,143.20| 36,432.64| 108,340.95
Net Profit / (Loss) from ordinary activities after tax 190.71 249.28 645.47 123.54] 273.12 692.13
Total Comprehensive Income 191.45 253.77 648.41 124.28 277.61 695.07
Weighted Average Equity Share Capital
(FV of Re.1 per share) 15,571.03| 14,957.71| 15571.03| 15571.03|  14,957.71 15,571.03
Earnings Per Share (before extraordinary items)
(a) Basic 0.01 0.02 0.04 0.01 0.02 0.04
(b) Diluted 0.01 0.02 0.04 0.01 0.02 0.04
Earnings Per Share (after extraordinary items)
(a) Basic 0.01 0.02 0.04 0.01 0.02 0.04
(b) Diluted 0.01 0.02 0.04 0.01 0.02 0.04

Notes to the unaudited financial results for the year ended Sept 30, 2024:

1. The above Unaudited Standalone financial results for the half year ended September 30, 2024 were reviewed by the Audit
Committee and approved by the Board of Directors of the Company at its meeting held on November 14, 2024. The Auditors have
issued an unqualified Audit opinion on these results.

2. The Financial results of the Company have been prepared in accordance with Indian Accounting Standards (Ind AS) notified under
Section 133 of the Companies Act, 2013 read with relevant rules of the Companies (Indian Accounting Standards) Rules, 2015 as
amended by the Companies (Indian Accounting Standards) (Amendment ) Rules, 2016.

. Companys' business activity falls within a single primary business segment i.e. trading in agro products, hence no separate
information is disclosed.

4. The Company vide its letter of offer dated 08/04/2024 offered upto 7,89,84,298 Equity shares of face value of Re.1/- each at a price of
Rs. 25.30 per Equity share (including Share premium of Rs. 24.30 per Equity share) for an amount aggregating Rs. 19,983.03Lacs to
the existing share holders of the Company on right basis in the ratio of 33 Right Equity shares for every 98 fully paid up equity shares
held by the Equity shareholders on the record date i.e 15/04/2024. Rights issue has been done in accordance with Section 62(1)(a) of
the Companies Actand other applicable laws.

Pursuant to the Rights issue, earings per share (EPS) in respect of previous periods have been adjusted as per Indian Accounting
Standard 33 "Earnings per share", prescribed under Section 133 of the Companies Act, 2013.

5. The Company has issued Bonus Shares by way of capitalization of Reserves to the equity shareholders of the Company in the ratio of
4:1i.e.,4(Four) new fully paid-up Equity Shares of Re. 1/- (Rupee One only) each for every 1 (One) existing fully paid-up Equity Share
of Re. 1/- (Rupee One only) each held by the eligible shareholders as on the Record Date.

Pursuant to the Bonus issue, earings per share (EPS) in respect of previous periods have been adjusted as per Indian Accounting
Standard 33 "Earnings per share", prescribed under Section 133 of the Companies Act, 2013.
. Previous Years figures have been regrouped / rearranged wherever considered necessary to confirm to the current period

classification and grouping. For SAKUMA EXPORTS LTD
Sd/-

Saurabh Malhotra

Managing Director

w

o

Place : Mumbai
Date : November 14, 2024

(DIN: 00214500)

The Earnest Money Deposit(EMD), Reserve Price and Bid Increase. be fixed as follows:

Sr. | Details of Property EMD | Reserve |Bid Increase in
No. Amount Price |the multiple of
(InRs.) [ (InRs.) (In Rs.)
1 gattnoNMl?{(P Admeasuring 2.00 Acres Situated at and post Tisgaon, Tal - Dindori | 6,60,000 {66,00,000 25,000
ist. - Nashik.

EMD received after due date & time shall be rejected & the amount paid towards the EMD shall be returned to them by way of option
given by them in the E-Auction Form. Any person desirous of participating in the bidding process is required to have a valid digital
signature certificate issued by the competent authority. It is the sole responsibility of the bidder to obtain the said digital signature
certificate, active e-mail id and a computer terminal/system with internet connection to enable him/her to participate in the bidding.
Any issue with regard to digital signature certificate and connectivity during the course of bidding online shall be the sole
responsibility of the bidder and no claims in this regard shall be entertained. If the bid is increased within the last 5 minutes of the
given time of auction, the auction time is further extended by additional time of 5 minutes to enable the other bidders to increment
their bids & the auction process comes to an end if no further increment(s) is/are made within the extended time of 5 minutes. In
case of movable/immovable property the price of each lot shall be paid at the time of sale or as soon after as the officer holding the
sale directs, and in default of payment, the property shall forthwith be again put up for auction for resale. The successful bidder
shall have to pay 25% of the sale proceeds after adjustment of EMD on being knocked down by next day in the said
account/Demand draft/Banker Cheque/Pay order as per detail mentioned above. If the next day is Holiday or Sunday, then on next
first office day. The purchaser shall deposit the balance 75% of the sale proceeds on or before 15th day from the date of sale of the
property, exclusive of such day, or if the 15th day be Sunday or other Holiday, then on the first office day after the 15th day by
prescribed mode as stated above. In addition to the above the purchaser shall also deposit Poundage fee with Recovery Officer,
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3) @2% upto Rs. 1,000/- and @1% of the excess of the said amount of
Rs.1,000/- through DD in favour of Registrar, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3). In case of default of payment
within the prescribed period, the deposit, after defraying the expenses of the sale, may, if the undersigned thinks fit, shall be
forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property or to any part of the sum for which it
may subsequently be sold. The property shall be resold, after the issue of fresh proclamation of sale. Highest bidder shall not have
any right/title over the property until the sale is confirmed by the Recovery Officer, DEBTS RECOVERY TRIBUNAL MUMBAI (DRT
3). The amount of EMD deposited by the unsuccessful bidders shall be refunded through online mode in case of EMD deposited
through online.In case EMD is deposited in the form of DD/BC/Pay order the same will be returned by hand. Original ID proof of the
photocopy sent with the E-Auction EMD Form has to be brought. No interest shall be paid on EMD amount. No request for
inclusion/substitution in the sale certificate of names of any person(s) other than those mentioned in the E-Auction EMD Form shall
be entertained. In case of more than one items of property brought for sale, the sale of such properties will be as per the
convenience and it is not obligatory to go serially as mentioned in the sale notice. NRI Bidders must necessarily enclose a copy of
photo page of their passport & route their bid duly endorsed by Indian Mission (Embassy). The movable/immovable property is
being sold on "As is where and as is what basis " and is subject to Publication charges, revenue and other Encumbrances as per
rules. The undersigned reserves the right to accept or reject any or all bids, if found unreasonable or may postpone the auction at
any time without assigning any reason. Details of this Proclamation of sale can be viewed at the website www.drt.gov.in.

Schedule of Property:
Lot | Description of the property to be sold Revenue Details of any | claim if any, which have been
No. assessed upon | encumbrances to | put forward to the property

the property or |which the property | and any other known bearing
part thereof is liable oits natural and value
1 |Gat no. 476/P Admeasuring 2.00 Acres Situated at| NotKnown Not Known NotKnown

and post Tisgaon, Tal - Dindori Dist. - Nashik.

Note: As on Auction Date i.e., 18/12/2024, The total amount of Rs. 30,89,000/- (Approx) is outstanding Payable by the CDs. Date
ofinspection of the properties as mentioned above has been fixed as 10/12/2024 between 11AM to 4PM. Last date of uploading of
EMD and bid documents been fixed as 13/12/2024 up to 4:30pm.

Given under my hand and seal on this date 13/11/2024 Sd/-

(Deepa Subramanian)
Recovery Officer I,
Debts Recovery Tribunal Mumbai (DRT 3)
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SILVERLINE TECHNOLOGIES LIMITED
CIN No: L99999MH1992PLC066360
Regd. Off: Silverline Technologies Ltd., Unit No. 509, 5th Floor, Centrum IT Park, Near Satkal Hotel,
Wagle Industrial Estate, Thane West 400604
Contact no.: 9821140008 *Website- www.silverlinetechnology.com *E-mail ID- companysecretaries03@gmail.com
(Rs.in Lakhs)

of dal L ited Fil ial Result for the 2" Quarter And Half Year Ended 30/09/2024
STANDALONE
Fluarter Quarter ended
ending/Current | Half year ended . .
Particulars Year ending 30.09.2024 in the previous
30.09.2024 year 30.09.2023
L jited L dited L di
1 | Total income from operations 69.70 145.37 42.98
2 Net Profi.t / (L?ss) for the period (before Tax, Exceptional and/or 328 530 722
Extraordinary items#)
Net Profit / (Loss) for the period (before Tax, (after Exceptional
3 . N 3.28 5.30 7.22
and/or Extraordinary items#)
4 Net Profit / (Losf) for ?he period after Tax, (after Exceptional 328 530 722
and/or Extraordinary items#)
Total Comprehensive Income for the period [Comprising Profit
5 | / (Loss) for the period (after Tax), and Other Comprehensive 3.28 5.30 7.22
Income (after Tax)]
6 | Equity Share Capital 599.85 599.85 599.85
7 Rese.rves (excluding Revaluation R.eserves) as shown in the (3534.62) (3534.62) (3534.62)
Audited Balance Sheet of the previous year.
3 Earnings per Share (of Rs 10/- each) (for continuing and
discontinued operations)
(a) Basic 0.01 0.01 0.01
(b) Diluted 0.01 0.01 0.01
Note:

1. The above extract of unaudited Financial Result was reviewed by the audit committee and approved at the Board Meeting held on
14.11.2024.

2. The above is an extract of the detailed format of Financial Results filed with the stock exchange under Regulation 33 of the SEBI
(Listing Obligations and Disclosure requirements) Regulations, 2015. The full format of the Financial Results are available on the
Stock Exchange website www.bseindia.com and on the Company’s website www.silverlinetechnology.com

3. The above results are in compliance with Indian Accounting Standards (INDAS) notified by the Ministry of Corporate Affairs.

4. The figures for the corresponding previous period have been regrouped / reclassified wherever necessary, to make them
comparable.

For and on Behalf of the Board of Director

Silverline Technologies Limited

Chinmay Pradhan

Managing Director

DIN: 1075372

Place: Mumbai
Date: 14.11.2024

IN THE HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION
Execution Application No. 2252 OF 2016
In

Arbitration Award dated 12t July, 2011

Hemant D. Shah & Others .... Claimants
Versus
Gayatri Sachin Shah & Others . Respondents

NOTICE TO CLAIMANTS

WHEREAS in pursuance of a Warrant of Sale immovable
properties dated the 13th day of April, 2018, the Sheriff has
been directed to sell by public auction at the instance of the
Claimants abovenamed; (1) the right, title and interest of the
Sachin C. Shah, Respondent No. 5 abovenamed in his
ownership residential flat situated at T2, 4401 Plant Godrej
Mahalaxmi, Mumbai - 400 011 (2) the right, title and interest
of the Sachin C. Shah, Respondent No. 5 abovenamed in his
ownership commercial office/office premises bearing
Nos. 301, 302, 303, 304 and 306 (except 305) situated at
Kshamalaya Premises Co-operative Society Ltd., 37, New
Marine Lines, Mumbai - 400 020 and (3) the right, title and
interest of the Chittaranjan D. Shah (HUF), through its Karta,
Viral C. Shah, Respondent No. 6 abovenamed in his
ownership commercial/loffice premises situated at 103,
1st Floor, Kshamalaya Premises Co-operative Society Ltd.,
37, New Marine Lines, Mumbai - 400 020.

Notice is hereby given to all persons having any rights in
or charges claims on the abovenamed properties (other than
claims involving and objection to the attachment or seeking
the removal of the same) that they should on or before the 19th
day of December, 2024, lodge in this office an affidavit verified
by oath or Solemn affirmation of such rights, interest/claims or
charges.

Dated this 24th day of October, 2024.

Sd/-

(Shonali K. Dighe)
ISHWARSHAKTIHOLDINGS & TRADERS LIMITED

Commissioner for Taking Accounts
CIN: L51100MH1983PLC030782

High Court, Bombay
Room No. 505, 506, 511,
5th Floor, G. T. Hospital Compound,
Opp. L. T. Marg Police Station,
Bombay - 400 001
Regd. Office: Seksaria Chambers, 5th Floor, 139, Nagindas Master Road, Fort,
Mumbai - 400001, Tel. No. 40500900/ 40500999; Fax: 9122 22624989;
E-mail Id: ishwarshakti@rediffmail.com; Website: www.ishwarshakti.com
NOTICE OF EXTRA ORDINARY GENERAL MEETING

NOTICE IS HEREBY GIVEN THAT the Extra-Ordinary General Meeting (‘EGM”) 02/2024-

2025 of Ishwarshakti Holdings & Traders Limited (“Company”) will be held on Monday,

December 09, 2024 at 11:00 a.m. at the Registered office of the company situated at 5TH

FLOOR, SEKSARIACHAMBERS, 139 NAGINDAS MASTER ROAD, FORT, MUMBAI —-400001

to transact the businesses, as set forth in the Notice of the meeting.

Members may also note that the copy of the Notice of EGM will also be available on the

Company’s website i.e. www.ishwarshakti.com and on website of the Stock Exchanges i.e.

BSE Limited at www.bseindia.com.

In compliance with the provisions of Section 108 of the Companies Act, 2013 read with Rule

20 of the Companies (Management and Administration) Rules, 2014, as amended from time

to time, Secretarial Standard on General Meeting (SS-2), Regulation 44 of the SEBI (Listing

Obligations and Disclosure Requirements) Regulations, 2015 and MCA Circulars and SEBI

Circulars, the Company is pleased to provide to its Members the facility of voting by electronic

means in respect of the business to be transacted as per the Notice of EGM. For this

purpose, the Company has engaged Bigshare Services Private Limited for facilitating voting
through remote e-Voting.

M/s. Aabid & Co., Practicing Company Secretary have been appointed as the Scrutinizer for

conducting the e-Voting in a fair and transparent manner.

All the Members are hereby informed that:

1. The Company has completed the dispatch of the Notice of EGM on November 14, 2024,
to all shareholders. The notice was sent by courier to all the shareholders and additionally
emailed to those with registered email addresses through the Company, Depository
Participants, or the Company’s Registrar & Share Transfer Agent (RTA), Bigshare
Services Private Limited.

2. The Remote e-Voting period commences on Friday, 6" December, 2024 (9:00 a.m.) and
ends on Sunday, 8" December, 2024 (5:00 p.m.). The Remote e-Voting module shall be
disabled by Bigshare Services Private Limited thereafter.

. The Members of the Company holding shares either in physical form or dematerialized
form as on cut-off date i.e., 4" December, 2024, only shall be entitled to avail the facility
of remote e-Voting or e-Voting at the EGM.

. The voting rights of the Members shall be in proportion to their shareholding in the
Company as on 4" December, 2024 (cut-off date). Any person, who acquire shares and
became the Member of the Company after dispatch of the Notice but before the cut-off
date (i.e., 4" December, 2024), may obtain Sequence Number by sending a request to the
Company’s RTA, M/s. Bigshare Services Private Limited at an email id:
evoting@bigshareonline.com.

5. The Members of the Company holding shares either in physical form or in dematerialized
form, as on the closing of working hours of cut-off date i.e., 4" December, 2024 and not
cast their vote through Remote e-Voting, may caste their vote at the EGM through e-Voting.
The Members who have already cast their vote through remote e-Voting may attend the
EGM but shall NOT be allowed to cast their vote again in the meeting.

. All grievances connected with the facility for voting by electronic means may be
addressed to Mr. Rajesh Kumawat, Bigshare Services Pvt. Ltd, Office No S6-2, 6" Floor,
Pinnacle Business Park, Next to Ahura Centre, Mahakali Caves Road, Andheri (East)
Mumbai — 400093 or send an email to rajeshk@bigshareonline.com.

. Please keep your most updated email id registered with the Company/Depository
Participant to receive the timely communication.

. The results of the Remote e-voting and votes cast at the EGM shall be declared not later than
two working days from the conclusion of the EGM. The Results declared along with the
Scrutinizer's Report, shall be placed on the Company’s website viz., www.ishwarshakti.com,
immediately after declaration, and will be communicated to BSE Limited.

. Forany query/ clarification or assistance required with respect to Extra-Ordinary General
Meeting, the Members may write to cs.ishwarshaktiholdings@seksaria.in.

For Ishwarshakti Holdings & Traders Limited

Vivek Kailashchandra Seksaria
Director (DIN: 0011669%
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Place: Mumbai
Date: 15" November 2024

FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE A NTION OF TH REDITORS
NOVA RIVATE LIMITED

RELEVANT PARTICULARS

Novatech Projects (1) Private Limited
21st August, 1984

RoC- Mumbai

[

Name of corporate debtor

. | Date of incorporation of corporate debtor
3. |Authority under which corporate debtor
is incorporated / regjstered

4. |Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate

N

U28100MH1984PTC033793

601, Balaji Infotech, Plot No. 278/A, Road No. 16/A,
Wagle Industrial Estate, Thane, Maharashtra, India,

debtor 400604
6. |Insolvency commencement date in 13th November, 2024
respect of corporate debtor (Order received on 14th November 2024)

7. |Estimated date of closure of insolvency
resolution process

8. |Name and regjstration number of the
insolvency professional acting as interim
resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered
with the Board

10. |Address and e-mail to be used for
correspondence with the interim
resolution professional

12th May, 2025

Neha Jain Nemani
1BBI/IPA-001/IP-P-02465/2021-2022/13927

24048 Parthenon Building, JP Road, 4 Bungalows,
Andheri West, Mumbai City, Maharashtra, 400053
Email: nehavkjain@gmail.com

KDRA Insolvency Professionals Private Limited

Unit # 207, 2nd Floor, Kshitij CHS Ltd, Near Azad Nagar
Metro Station, Veera Desai Road, Andheri West,
Mumbai - 400053.

Email: cirp.novatechproject@gmail.com

|

11. | Last date for submission of claims 27th November, 2024

12.|Classes of creditors, if any, under clause | NA
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

13.|Names of Insolvency Professionals NA
identified to act as Authorised
Representative of creditors in
a class (Three names for each class)

14.|(a) Relevant Forms and a) Web link:
(b) Details of authorized representatives | https;//ibbi.gov.in/en/home/downloads
are available at: b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Novatech Projects
(1) Private Limited on 13th November, 2024.
The creditors of Novatech Projects (1) Private Limited, are hereby called upon to
submit their claims with proof on or before 27th November, 2024 to the interim
resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.
Submission of false or misleading proofs of claim shall attract penalties.
SD/-

Neha Jain Nemni
Date: 15th November, 2024 Interim Resolution Professional
Place: Mumbai

Novatech Projects (1) Private Limited
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